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r /o D-59/358, Sheopurva, Vbran&s P &
2. Raj Narain Singh a/a 54 years, sfb %Eiw ¥
Sri Dalsingar Singh, r/o Indisn In&flﬁntﬁ:;:h
of Handloom Techanology, Chaukaghat,

Varanasi
3. Surat Narain Tripathi a/a 45 years,s/o

Sri Satya Deo Tripathi, r/o 11 H. TN
- Chaukaghat,Varanasi

4, Shiv Sagar Singh a/a 54 years s/o latas 3
Sri Raja Singh,r/o 11 H.T.Chaukaghat, |

Varanasi Fad Applicants
( By Advocats Sri V.K. Sriva-tava) {
Versus
{
1. Union of India through Secretary Ministry ‘
of Industry,'New Delhi ¥

2, Director Indian Instituts of Hand Lloom
Technology, Chowkaghat, Varanasi

3. Hand Loom Development Commissioner,
Udyog thavan, F.B,No, 542, New Delhi

L L LA

(By Advocatz Sri N,B, Singh)

Opposita Tarties

O R DIER

(By Hon'ble Dr R.K.Szksena, Member 'J') b ¥ g

This O,A, has be=nfiled by 4 applicants

namely (i) Lochan, (ii) Raj Narain (iii) Suﬁﬁ%

.
Narain Tripathi and (iv) Shiv Sagar Singh sg“?&ﬁﬁaﬂy
9, '4
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~jef facts of the cass are thatl the

applicants ware“%-*“; 4_
from different dates agﬁ e
No. 7(a) of the O.A, It ;5,,55-**

that they were made to wor k for 1

but the overtime allowance was mﬁw‘“ :

> Hence, this O.A, was prefarred.
3. The Resrondents filed Countar Rerly in ﬁ- ' ; b
which shelter was takan behind several Circulars :
in which duty hours of the Watchmen were fixed. g
In %aragraph No .6 of the Counter Aff idavit, it has Yot
been mentioned that Chaukidars were instructed to

put forth 12 hours duty. It is also pointed out

that the record of duty hours is not available,

ﬁ
4, We have heard the learned Counsel for ,Jl
the Applicant,Sri V. K.Srivastava and Sri Amit Sthalkar,

) Brief Holder to Sri N.B.Singh and have perused the

) recordg.
5. In this casg,main cuestion is whether
the applicants had workad for about 12 hours or morLe
during the years in which the dutiss wer=discharqg=4,
The applicants could not produce any documantary
evidence in suprport thereof. This fact has not been

fully controverted on behalqof the Resrondents As is
ment ion2d the Resrondents had admitted about a Circular
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Rerresentations may ﬁ%j%gaggﬁg&,;E? the Responients

1."‘l

after hearing the applicagﬂilaﬁﬁtg@ﬁ@ﬁ@m[ Hﬂ{qﬁﬁ%ﬁxﬂmlmy
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of adducing a%} evidence ;‘ﬁﬁtgi%;h;;ﬁﬁﬂu_“

this order. The Respondents are ﬁurtfwgilf:ﬁf:-ri”;_n
the Rerreszntations shall be disposed of ;
38 order and the resultg shall be communiq@tg@{:j,ffgh
applicants within one veek from the date odﬁea};f;;
be ing taken therein. The O.,A., is disprosed of in thg';Té*

1ight of the said order. No order is to_be pass2d. % R

Member (A) Member (J) ey
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still lying un-
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after hearing the apphidfa;g
of adducing a&y evidence , if.

three months from the date of re»i 9t

this order. The Respondents are fura er @a e Lt -..
the Repres=ntations shall be disposed ofi“ & T '
o) order and the resultg shall be communicateﬂ o - Lo
' i g N 1
*, applicants within one veek from the date © deéiﬁtﬁ* o % ,
be ing taken there in. The O.A, is disrosed of in "the x-. }
1ight of the said order. No order is to_be passed. L“m
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